
Crml No. 02/2021. 

FIR No. 718/2018. 

PS Narela. 

U/s 380/457/411/34 IPC. 

State VS Anil @ Vicky S/o Bhikari Mehto. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for the State.   

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

   Reply received. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been in JC since 09.12.2018. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Accused has been in JC for a substantial time.  Chargesheet has already been filed in 

the matter. Keeping in view the above, bail is granted to the accused Anil @ Vicky S/o Bhikari 

Mehto upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount 

subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also uploaded on District Courts website. 

    Copy of the order be also sent to ld. counsel for accused via any of the electronic 

modes. 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

  



FIR No. 0258/2019. 

PS Bh. Dairy. 

U/s 392/411/34 IPC. 

State VS Gulshan S/o Vijay Kumar. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is a Bail Bond. 

Present: Ld. APP for the State.   

    

  File perused.  

   Bail bonds have already been accepted by the Ld. Predecessor on 19.09. 2019 yet same 

have been filed afresh. 

   Ld. Counsel to address clarifications. Relist for 02.07.2021. 

 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

 

  



FIR No. 147/2021. 

PS Bh. Dairy. 

U/s 307 IPC. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  Fresh chargesheet received.  Be checked and registered. 

Present: Ld. APP for the State.   

   Accused is stated to be in JC but not produced due to restricted movement on account 

of COVID 19. 

 

  Put up for consideration on 02.08.2021. 

 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 
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